A dodla fagga faforism sl
i CeNTRAL ELEcTRICITY REGULATORY COMMISSION

-7 fawedt

NEW DELHI

JTfRIPBT WA/ Petition No.: 211/MP/2019

TtﬁTF[/ Coram:

ftdt &. gﬁﬂ'\ﬁ SI&l/ Shri P. K. Pujari, Chairperson
ot 3. W, ST, IS/ Shri 1.S. Jha, Member
sft 31FUT TS, ST/ Shri Arun Goyal, Member

3SR f&i®/ Date of Order: 14" of September, 2021

IN THE MATTER OF:
CORRIGENDUM TO ORDER DATED 25.01.2021 IN PETITION No0.211/MP/2019

Petition under Section 79 of the Electricity Act, 2003 read with Article 12 of the Power
Purchase Agreement dated 27.06.2016 executed between Rattan India Solar 2 Private Ltd.
and Solar Energy Corporation of India Ltd. for seeking approval of Change in Law events
due to enactment of the GST Laws

AND IN THE MATTER OF:

RattanIndia Solar 2 Private Limited,
5th Floor, Tower-B, Worldmark 1 Aerocity,
New Delhi- 110037.

...Petitioner
VERSUS

1. Solar Energy Corporation of India Limited,
D-3, First Floor, A Wing, District Centre, Saket,
New Delhi 110017

2. Uttar Pradesh Power Corporation Limited,
Shakti Bhawan, 14- Ashok Marg,
Lucknow — 226001 ...Respondents
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YT /CORRIGENDUM

In 2" line of paragraph 46 and 4™ line of sub para a. of paragraph 59 the order dated
25" of January, 2021 in Petition No. 211/MP/2019,
the words appearing as “ supply of imported goods ”

shall be read as “ supply of goods”.

2. Except for the above, all other terms contained in the order dated 25" of January,
2021 in Petition No. 211/MP/2019 remain unchanged.
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